IN THE CENTRAL ADMINISTRATIVE TFIRTIIAL: JAIFPUR BEMNCH: JAIPUR.

¥

C.P.N0.35/1996 in QA 170,/94 Date of ~rder: 13.1.9823.

Vijay Chawla 3/o Shri Jai FEishan, R/c &57,Pamgali No.7,
Rajapark, Adarsh MNagar, Jaipur. Fresently posted as Ticket
Collector, Western Railway, Ratlam Division, Indore.
: Petitioner.
Versus
1. Shri M. Ravindra, General Manager, Western Railway,

Churchgate, Bombay.

2. Shri Dev Raj ZSharma, Divisicnal Railway Manager,
Western Railway, Jaipur.
: Respondents

Mr. R.N.Mathur, councel faor the petitimner
Mr. Manish Bhandari, counsel fcr the respondents

CORAM:

HON'BELE SHRI O.F.SHARMA, MEMBER (ADMINISTRATIVE)
HON'BLE ZHRI RATAMN FRAFASH, MEMBER (JUDICIAL)

O-R-D-E-R

(PER-HON'BLE-ZHRI-&:;F.2HARMA, -MEMBER - (ADMINISTRATIVE)

In this contempt petition filed under Section 17 of the .
Administrative Tribunals Act, 1235, the petiticner Shri Vijay
Chawla has prayed that the respondentz may be suitably
punizhed for commiting contempt of ~ourt in not complying with
the directions of the Trikunal contained in its order dated
12.9.15%94 péssed in OA MNo. 170/2%1 Zhri Famlesh VPumar & Others
Vs. Union of India and nthers.

Z. The directions of the Tribunal contained in para 8 of
its order read as under:-

"8. We have considered the matter carefully, in the

circumstances onf the present case, we direct the

Government respondents that they shall in the .first

instance, offer approintments to the persons initially

nominated for appointmentz as Ticket Collectors in the

Jaipur Division in the order of their senicrity to the

extent vacancies are at resent available after
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congidering rcases  of perscons rendered surplus. Theose
who cannst he abscorhked in the Jaipur Division for the
reazcnz given ky the government respondents, may he
cnffered appointments in the neighbouring Divisions of
Jaipur in the Western Railway and may alsc bhe offered
app-intments in other Divisions of the Western Railway
in the order of their seniority in the merit list.
Those of the applicants who have now expreszed their
willingness to ke appcinted/abzorkbed in the PBombay
Divisicon may ke appointed/akscorked therein at preszent.
As soon ag vacancies estart becoming availakle in the
Jaipur Divisgion, those of the applicants who are keen
te come kaclk to the Jaipur Divieion may ke brought hack
to Jaipur Divigicon in the ovrder of their senicrity. We
make it clear that the persons brought back to the
Jaipur Diviesion in  accordance with directions given
above ghall not lose seniority as per ftheir original
merit pesition. The divrectisns given in this paragrarh
shall ke applicakle to all the persons whoze names were
forwarded for arp-intment /akbesrption ac Ticket
Cfollectors in  the Jaipnr Divisicn, regardless of
whether they have filed applicaticonz before the
Tribunal o<r not. This is intended t< ensure that ne
injustice 1is done to persons who may otherwise be
senicr to the applicants as per their merit positicon.
We expect that the respondente’ shall appoint /akecrh
these perscne in accordance with the above directions
without any wundue delay, as they have bheen avaiting
appointments, for over a year now. We make it clear
that the right of the private respondents <therwise
eligible for the posts of Ticket Collectors shall nast
be effected."

3. The respondents filed their reply to the contempt
petiticon. The Triktunal had given <certain directicne on
20.,2.12%7, Thereafter the respindents have passed owrder dated
15.12.1%37 by which they have transferred the rpetiticner,
amongst others, to Jaipur Division. Thus, the direction of the
Trikbunal regarding transfer bhack <f the petitioner to Jaipur
[dvision has Leen complied with. The learned oouncsel for the
petitioner has, however, pointed ~ut that there is no specific

menticn in this order regarding retentisn of the senicrity of

the petitioner in accerdance with the order of the Tribunal.

The Trikunal had directed that cn transfer to Jaipur Division,
the petiti&ner chall not loce hie senicrity as per his criginal
merit position. In view ~f the apprehensiocn of the petiticnér
that hiz =enicrity may not ke maintained as per the dirvections

of the Triktunal and after hearing the learned ccunsel for the
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parties, we direct that the respondents shall make a specific

order with regard' to the seniority «f the petitiener in
accordance with the directions of the Tribunal. The respondents
may further inform the perscns menticsned in the order datéd
15.12.19%7 that those of them who have not joined the Jaipur
Division under the apprehensien that their original senieority
may not be retained may now jnin the Division within fifteen
days of the receipt «f their c¢ommanication. The contempt
petition stands dispogsed cf. llotices iszued are dischérged. A

copy of the order Jated 15.12.1%%7 has heen ta ken on record.

by N (\ i~
(RATAN PRAKASH) .P.SHARMA)

JUDICIAL MEMBER " ADMINISTRATIVE MEMBER




